
Jayanta Borah & 4 Ors.-vs-State of Assam

Misc (Crl) Bail Case No 633 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
t5-L2-2022

This is a petition filed u/s 438 of CrPC with prayer

for an order to release accused/petitioners Sri Jayanta

Borah, Tridip Borah, Manash Borah, Bishwajit Borah and

Dibyajyoti Das on bail, in the event of his arrest in

connection with Tezpur PS Case No. 123612022 u/s

341 I 326 | 3921 s06l 143 of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi, are that on

03-t2-2022 an FIR was Iodged by one Moni Saikia at the

Lalmati Out Post under Tezpur PS stating therein that on

A2-L2-2022 at about 9.30 pm while she was went to attend

a marriage, the accused persons named in the FIR,

namely, Simanta Suwari, Tridip Borah, Dibyajyoti Das,

Jayanta Borah and Manash Borah, came in a drunken

condition and knocked at the Scorpio vehicle driven by the

informant. The accused persons pulled out the informant

from the vehicle and assaulted him on various parts of his

body with sharp weapon. The informant received injury in

his face and chest. They also snatched a bracelet from his

wrist.



Based on that ejaha; Tezpur PS Case No.1236

was registered uls 3411326139215061L43 of IPC.

The case diary reveals that there is sufficient

incriminating material against the accused/petitioners. The

.\'il' investigation is in the initial stage. Releasing the
$*$

,,o*'- accused/petitioners on bail may hamper the investigation

since custodial interrogation may be required.

Considering these aspect, the petition for pre-

arrest bail is rejected.

Inform the IO accordingly.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of,

Addl Sessiofrs JuEge(FIC),


